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Notmcation

The 24th August, 2012

Nu. 29-HLA of 2012/57.-The Haryana Good Conduct Prisoners~
(Temporary Release) Amendment Bill, 2012. is hereby published for general
infomation under proviso to Rule 128 of Lhe Rules of Procedure and Conduct of
Business in the Haryana Legislative Assembly :

BillN0. 29--HLA of 2012

THE HARYANA GOOD CONDUCT PRISONERS
(TEMPORARY RELEASE) AMENDMENT

BILL, 2012

A

Blu,

jim/:er ro amend the Haryana Good Conduct Prison ers
( Temporary Release)Act, I 988.

Be ir enacted by the Legislature of the Stale of Haryana in the Sixly~!hird
Year of the Republic of India.

l . This Ac!  may be cal led the Haryana Good Conduct Prisoners Shun xirlc
(Temporary Release) Amendment Act. 2012.
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Amendment of
nuc lmn 2 no

Haryana Act 28
of 3938

Amendment of
section 4 of
Haryana
Ac t 28 o f I QBE

2. In the Haryana Good Conduct Prisoners (Tcmpurary Release! Act, 1988
(hereinafter called the principal Act), in section 2. ufler clause (al. the following
clause shall be msened, namely:-

"(as) "hardcore prisoner" means a pcnun. whu-

(i ) has been t:on\it:ted of dacoits. robbery. kidnapping for
ransom.murder with rape. serial killing. contract killing.
murder or attempt w murder fur ransom nr extoninn.
causing grievous hurl, death or waging or attempting in
wage war against Gnvemment of India, buying or selling
minor for purposes of prostitution or rape with awoman
below sixteen years of age or such other offence as the
State Government may. by ntitificattnm specify: or

(i i ) during any continuous period of Eve years has been
convicted and sentenced to imprisonment twice or more
far commission of one or more ufoffences mentioned m
chapter XII or XVII of the Indian Pcnul Code. except the
offences covered under clause (i) above. committed un
different occasions not constituting pan of same
transaction and as a result of such convictions has
undergone imprisonment at least for at period of twelve
months:

Provided Hal the period of live can shall bn
counted backwards from the date of ncund cunvicliur
and while counting the period of five years. Lhc periun
of actual imprisonment or detention shall be excluded

Explanation.-A conviction which has been mx-aside in
appeal or revision and any impnsonmcnl undergone il
connection therewith shall not be taken emu uccnun
for the above purpose; or

(i i i ) has born sentenced low death penalty: or

has been detected of using cell phone or m possession x
cell phone/SIM card inside :he jail premincs: nr

{iv)

(v) failed to surrender himself wnhin a period of (co da)
from [he date on which he should have sn surrender
on the expiry of the period for which he was release
earlier under this Acxz'

3. Proviso to clause (b) of sub-aecnon (X) ofsoction 4 of he Princip
Act. shall be omitted.
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4. After section Q no :he principal Act, the following section shall be
inserted. namely:

'*SA. Special Provisions for hardcore prisoners.- Notwithstanding
anything contained in sections 3 and 4..| hardcore prisoner shall
not be released on temporary basis or on furlough :

Provided that a hardcore prisoner may be allowed lo
attend the marriage of his child. grand child or sibling; or death
of his grand parent, parent. grand parent in-laws. parent-in-laws,
sibling. spouse or child, under the armed police eseon. for a
period no forty eight hours in be decided by the concerned
Superintendent Jail and intimation in this regard with full
pamculars of hardcore prisoner being released. shall be sem lo
the concerned Dislnct Magistrate and Superintendent of Police
within twenty four hours.

5. For section 6 of the princlpul Act. the full  wing secuon shal l he
subsuluted. namclv:-

"o(1;

(2)

(3)

Notwithstanding anything contained in sections 3 and 4. no
prisoner shall be entitled lo he released under this Act if. on
the recon of the Distric! Magistrate, the Slate Cmvernment or
an officer authorized by it in this behalf is ~atisl'ied that his
release is likely to endanger the security of the Slate or the
maintenance of public order or cause reasonable apprehension
of breach of peace.

The Distric! Magistrate. the Stale Government or the officer
authorized to release the prisoner as provided in sections 3
and 4 of the Act shall lake report fmm the Police within a
smciied lime frame.

in case of nonaeeommcndation for release by the Police. the
release granlmg authority shall pass n speaking order, If he
disagrees with the recon submitted to him.'

6. In Sub-section ( l 1 of section 9 of the principal Act, for the words "three
years and with fine", the words "thrcc years but Shall not be less, than two years,"
shall be substituted.

lnscrtmn of
:>¢LIlOiI EK in

Haryana
Ac t  28  n o 19874

Suhstltulmn up
section G of
Haryana
Ac! 28 ol was

Amendment or
wctiun 'J up

Haryana
Act 28 of 1988.
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STATEMENT OF OBJECTS AND REASONS

Il has been :1 repealed experience that when hardcore prisoners are released

temporarily on certain grounds or un furlough under the provisions of the Haryana

Good Conduct Prisoners (Temporary Release) Act. 1988. a number of them commit

heinous crime again and also abscond there by failing to surrender after completion

of period of parole/ furlough. The prisoner who willfully absconds or commits

crime when out no parole/ furlough is a threat to society. Therefore, to prevent

commission of crimes during the period of purolc / furlough and to reduce / eliminate

the po>>ihility of absconding during parole/ furlough, there i> a need lo include

further stringent provisions in the existing Act

Hence the Bill.

Pr, SHIV CHARAN LAI. SHARMA_
Minister of Slate

for Labour and Employment, Haryana.
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Chandigarh .
The 24th August. 2012.

5(_'M]'I` KUM AR,
Secretary.
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